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0.A. 606/87

Madhukax Narayan Patil & 4 ors. «e. Applicants
V/s'
Union of India & OIs. : ... Respondents

CORAM: Hon'ble V/C, shri U.C.Srivastava,
Hon'hle M(A), Shri M.,Y.Priolkar
Aprearances: * .

© Mr. D.V.Gangal, Advocate’
' for the applicants and
Mr. ¥.M. Pradhan, Advocate
for the respondents.

ORAL JULGEMENT 3 Dated : 12.8.1991
(per. U.C.Srivastava, 'V/C) N

In this application-the applicants have prayed
that the applicénts.(Technicians) be absorbed in Akola

Division as per their option and in the application they

‘5\ : also challenged the seniority on the grgund that the
Rule 38 P&T Vol. IV regarding tramsfer of an empldyee
from one Division to another at his own option has

not been correctly followed. The respondents filed

a written statement challenging the contentioﬁ

raised by tﬁe applicants but today order dated 19.7.90
has been filed which indicategthat the applicants

have been already absorbed in Akola.Division and that
is why it has been stated on behalf of the respondents
that the grievance of the aprlicants is over and this
application has become>infrucuuous. In view of thé

4 factf that. the applicants grievance has been met and
they have been absorbed inh Akola Division wherein threy -
have started working this application has become
infructuous. Learned counsel for the applicants contenés
that even then the question of séniority will remain

Lv“/ . as Rule 38 P&T Manual Vol.IV has not been correctly
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read and interpretred and that may advergely affect the
seniority. In view of the fact that main relief has
become infructuous the respondents are directed to
consicer the'senioritybof the applicants in accordance
with the Rule 38 of P&T Manual notwithstanding what they
have said in their written.statement and the éeniority
shbuld_be fixed in accordance with Rule 38 P&T Manual
vol,IV which shall be correctly read and aprlied. Let
this be done within a period of two months. It wili be
open for the applicants to make any representation in
the matter of seniority énd bring to the notice of the
authorities concerned e#a the circular;n;£ich they re&y.
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The gpplication stands disposed of‘with no order as to

Cbsts. ler

—
( MJY.Priolkar ) ( U.C.Srivastava )
M(A) v/C '
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